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progress. Something in the shape of
periodical advertisements in newspapers
and some other methods have been done
but they are not enough. Efforts will have
to be made to make it a mas movement
and unless this is done appreciable results
cannot be achieved. In that we earnestly
solicit the co-operation and help of the
hon'ble Members of the House. If they
come forward and help us, I see no reason
why this movement should not succeed.

THE DEPUTY CHAIRMAN: The
guestion is :

"That the Bill further to amend the
Unit Trust of India Act, 1963, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill,

Clausen 2 to 11 were added to the Bill.

The Enacting Formula and the Title
were added to the Bill.

SHRIL.N. MISHRA: Madam. 1
move:

"That the Bill be passed."

The question was put and the motion
was adopted.

THE PRODUCE CESS BILL, 1966

THE DEPUTY CHAIRMAN: The
time allotted is one hour.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI S.
D. MISRA) : I beg to move :

"That the Bill to provide for the
imposition of cess on certain produce
for the improvement and development
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of the methods of cultivation and mar-
keting of such produce and for matters
connected therewith, as passed by the
Lok Sabha, be taken into considera-
tion."

Madam, this Bill has already been
passed as amended in the Lok Sabha.
There are four Acts—The Indian Cotton
Cess Act, 1923, the Indian Lac Cess Act,
1930, the Indian Coconut Committee
Act, 1944, and the Indian Oilseeds
Committee Act, 1946. According to these
Acts there were four Commodity Boards.
So far under these Acts there was
imposition of cess in the form of duty
and also some excise duty which was
being charged. But now these Acts arc
repealed and we have also dissolved the
Commodity Boards. Through this Act we
are proposing to have Commodity Boards
in a different form, in the form of
Advisory Development Councils. The
research and educational part of these
commodities will be taken care of by the
Indian Agricultural Research Institute
which is at the Centre and certain funds
are needed for this research and
education programme. All the details and
the purpose of this enactment have been
given in the Bill. I need not elaborate
them. Itis a simple Bill.

Madam, I move.

The question was proposed.

SHRI K. SUNDARAM (Madras):
Madam Deputy Chairman, the Govern-
ment has not taken the opportunity for
examining the working of the Cess Bills
during the past years. They should have
taken this opportunity to examine how
these Cess Bills had been working during
the past three years. They should have
taken this opportunity for making the
necessary amendments before they
introduced this Bill. This Bill is intended
for collecting cess on agricultural
commodities. The Minister has men-
tioned four commodities. I am particu-
larly referring to the cess that is being
collected on cotton. It had been the
practice to collect cess not on the agri-
cultural commodity, namely, kapas. But
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[Shri K. Sundaram.] they had been collecting
the cess on a partly finished product, namely,
cotton. , Even that they have not collected at the

stage where the cotton is prepaied or the lint is
separated from the cotton teed. But they wait

until the commodities reach a  point
where it is consumed or
manufactured  in  the form of yarn.  This
is not fair. There are certain places where the

lint, after | separating it from cotton seed, is
being j used for other purposes than cotton yarn,
j If the Government is interested in col-Iecting
the cess for the development of ! cotton, it ought
to collect at the stage where the first operation
takes place, i.e. separating the seed from the lint.
The I cess must be collected in the ginning
factory where this process takes place. No doubt
all these years cotton lint has been used only for
the purpose of manu- | facturing cloth and the
first stage is I spinning. Even this Bill, as
envisaged, j makes a provision only for
collecting j cess in a mill where the product is
manu- j factured mechanically. Where the
cotton j is used by hand-spinning the cess is not
collected. = Where the lint is being used for
other purposes, particularly felt cloth. the cess is
not to be collected. Therefore it is unfair and
unjust to collect the cess at the stage where it is
manufactured in the form of yarn.  Therefore I
would propose an amendment to this Bill that]
the cess on cotton should be collected at the first
stage of the agricultural commodity, namely.,
kapas, at the ginning factory.

Wt wawwE Wwcoa wiEsw (wer
g29) : Iggamfy oft, 77 S S
#7 faw w7 "zw F Wi udr Sy
AT & T TOW F Ay A, AT H AT A,
HPTT HTEq & a1 &, FwEE 3 are 0
ST FEA A SHEH TATT A SA &,
ITF AET B WAL A1 AT IR FRTH
BT A9 & A1 9% fx o7 Far A% %7
afasre ar 37 Farer @ 71y &, 717 fer
T JET R ATAT AT B | AR AZ TEA
® a5 3@ gy & F owad e & W
# &fwa fza e & A o o o
waeq 41 M7 sfeerr az zam f oSt
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v HifE T F FRE A g€ el
qifoy & W1 4TE TATT T 47 IEET
qa w7 (i 7 e T e
aF da 19 IFT FAT, TgA AT A
77 fawse & i 15 g e Sgemd
Fifaga w1 g Fi40 417 e @g
fuiar <11 2 %7 39 TAZT W AT T
I 917 77 [ras oz IgegEiz avE ar
IHF ATE 4 AT A 92 {quer fear
BY IHE §ETH A4 #17 IHE A%
39 FifT A AF AFTF FIET AT |
g7 &1 921 %19 fFar 0 7z 47 q4|T
wr fe g oY fgeynz arEd g
F97E A O T 70 € AT 94 7@
#, oaY 18 ITEr g A1 76T Al
BeEl @ @A g weEre 4 oF faoig
& Femr #1732 o g9 #ifasr g7 d4m
fegr way « w& 7 A oA faia
w1 faa W § | GE-aET 0T &
dEd A1 &2 F SAa A1 sfuEr
faar wm ar 97 =F 40F ¥ U™
ZiaT & A1 T4 THH A0 A AL AT A_
g1 E 1T TR AT B T AeTE
frmar @17 @@T § ST W AT 39
gFTd A 4 WE ATEH e 7 fah
T | @F U AT TR Ag 4914
T FT & o€ el oavw ¥ e a1
Frem Fn 54 w07 71 2o 00 &
FAZY & ar? 7 |7 wEy gur fr sqeTAz
Fifaer gurs w7 41 a4 97 fww 6y
fedrsr  Faaqanz Fiae g9 FT IF
1T FATAT AV FTH APAFOT: A=l
gt a1 foSsens s 2, a9
T FAWTAZ AV AT FNA0 AE 79
OuE § FET ATAT | 49 T2 S| HIEA HIE
AT IR § AT A § IAHT AH AfaF
ST JE1 & diwe we faar & e
T #r FAIEE Fifaew oA A7 4
W1 TTHE A AATE AMT AT FAH Hag
U eTE Aorar 39 aTAr 0w 41 $798
frar gram )
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ar 57 fadsq 3z ar v avFw uF
dror w1 wner FE § A fer gl
b F qmfas e 9T 3TET a1 &
AN FA 2, A1 WA T AF AT
T W7 FT AT ATFT F A
R | wowr a7 grar B ad o avda g,
& ot Fifen §, Iy € I e
QT AT Fevw o wieA 7 w0 e T
g%, 99 A1 98 406 FWE a0 T 2
& R = ifew @ 1 & o Iaar
% & A1 Ay faent gwd gafaw
TR A FWE0 OGHT AT E 1T
Srgs a9 faw F w4z sfamy far wr
fFaaise g, W, vy, T
FL ATTITHRA WAWET, T A0 |
T @ A A1 enafe & a8 Fer
wnfaa @t Taan a 2 fe o & s
T & ITFT TO TEN IV A Far &
¥ grar & 1 sver saw v & sfeaa

Frsfee o ofiwaaie fos & &8

a7z @ weqmn ufgsera fawmr F w
FT N F Al Fi€ AT T A
SFEHFAT T AR WEH Er &
fs Paredt w27 @ w4 F9 @fow wwar
g0 AT AL FHT &1 AT FrA4Ar g,
wEt | 31 w7 feafa & ) R wE am
AT ST 77F 27 FWEFI F A5 ° G
A 3 9%, 7 T AT qF TEa) Wl FY
7% f7 T A e § I At
& v el & v A | w e
Frd WY T THTT FT qA A AT =
A\ ) Fw Fre sar wod Fi dar aw
Za & Afwe 30d 08 Ao & fawan
& ar v wram faege w8 e &
AT AE AT FEdl @ 237 iy A
IHA BANGIE & AT H A% [N &
T H AIF T | AT T UL FE
farare 741 7 qaar & | A7 A HEAW
Y & fr az = S ;T WA, 6
FUET FT E07, TG0 § [aeam oFasel|
FTIAFTLT &1 GAET Z07 fomm a9 &
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faerm 4= faw 9m7 Tamaz 4 39w
syam femr mam ) IEE @iv H
F1E FET HTAVT AT HT A @l B
T &\ w1 9% 91 §9AIT 9 Feal
fw 7 St feast 71 w0 Fam-fas Gat 7
fam-fam =pr a7 & Tvar awg gy
0F # OWIE 6 FT 9Im F9q WY
AR Tl FTAATHE ZA0 T @E FAE
wafaa @i 1 57 & &7 & fr o e
fors 2l &faw o7 s oo 3
& @17 o Ia% @15 fraw maw € 9
famar |F  I9% g0 & w9 e
are 7 vt &1 famior g 2 fa s foas
T HAET AT T GF, A AR
aw agEm o B A W @ o
s ug & f s e Wt e
X wprEr off famar e ag §9
A FEr o HFAT | gHfAT WML &
g o THAT & o6 0 ot g W
T@IE IEHT G wH (G gHU FT
17 T a9 T H G GHT A g
B &7 anw ATl A%, FEFTL a%F AT
ST W0 T TS 8, 98 T g |

UF FAIT 4E W GET T | WA
g st mA hew A d fy
&t woar faaaT & sk aegn: FawTHE
ar &S #tar § A AT Wy FAWER
AT E A AT R W AR
FT A FT F0E AT AF F AT
T WHIT FLAMA HAN A FWa
7% AT F | ST THE FIET B W
Tmifer  wreEw A A s @A
quei @ & Afaw guen 57 wrae faan
qE TV G F 1 (AT AT HETL
FHT # TEF( @ f WA | gEe
e EnE i T e PRI C A e L)
GHT & WITH 7T |

for oo faw & vy =raeT 9% #
o 7 G s fearm sndaT ag avew fear
- wEm ar faw smE #1 amw e
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[t TiRTTes AR AR

Fidan oF @t 7922 337 fgrg
framwor § wr Prary o¥3dr Ad
AR AT ] | F1T 970 T 0250w AT
fra we@ a8 079 Cear Sdar
78 FF TAT T AA B AT 75 F AT
gt oz ot frweg A & 3 faa
afae #t 27 #0, 77 Fa0 qfAaw 2
fr stz Fdt frsr wifae &0 dar 2 &
Az 41 IA6 BT Arva Pear T
aZ AR T AL AL TAF AT T GAL
At wwwr Ted fr 9z fopee w91 a0
apaeqr 74 faa & saf wv s &

T4 EH TA TET W AT 00X F
T T A ©F &1 A1 & O < o
IS & X4 12w §, 7 g, fa¥F gra
Z &1 Fh {39 qar fa andr g,
FAFT AT TH A9B[ A%Z § TeqET FC
AT wfaw 7 afas w@ar F FerET
wE At faa F FAFT AR FOET 02T
frar awdt & 1 Ffea ga% @ F g
wfa® 93:7 e ar 74 3 05 @0 frar s
7Z0 & 1 5T /T 7 wwr ‘Tfrargen’ § )
qé o A & £ Ao A o e B,
A w1 A a0 F 97 AT F A7 AL
AW TAA K A7 TG Z | TACT TGS FTHY
A A0, FaAt § qar grar § Ffp
AT TF AMF T OFfaT 577 o1 <
IqHT AT FAOq w7 fqedifey woey
T4t gAr & 1 AN s forvar sqm
aar rfed gaar st a 78 frar sram)
R LT AT T TOF(T whaw dar as
FL AL IT ATT FT 1 FIET 936F F7
€ & ATEL AN qAT AT F AW F
5 ®ret 3950 waar e Fafaay
F AT FETFET BT a7 AT IT]
Fawt faguir aar o fadf e o0 wag
7 g7 waca ORd v av 287 w961 arT
20T 1 -
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FTET AT AAT AT F AT q 0
aAZ A F | AT AF TA9 47 g7 A4,
A B AT AT A BI2T, 787 97 v
1 AT Feraa faq 7 fza ww giar o
T3 & AT gwET qdr o wred faew
FI T AET A FAGT T=GT Z 0 AT
€1 67 St wr 3Gy g7 A7 adr I
F&0( {5 o1 4w =9 TR F A
FLAM TEM 2, IAFT FEAFIT A EIE,
AL FIAG g7 EM 91 THT w7 I
a=aT Zrar TfEa |

ST 7 0F a7 78 Faar g v 51
Taifedr  wrafae et of § saa
ITHIT HEATS WA AT I A0S =
wArE 24 & faq aff § | afva s
ag & f& saar a9iel 7 o ad-Tar
o8 qATT AT 3 | YL FLATE F 291
wifgd fr w7 at Faw sfas w@r 7
ATFE AR FT FHET AW, T8
at zaq fowfam et @ 9
afea T s ag wrfedt arafeaa
®IE adqrg wAafae ¥ A aEwE a0
Tifgd fr 7z 7 a fr €fs =98 @
7z AAE g 8 FfAd IAER 9T
HA §7 %, Atew T qaed T At faae
wrar wifed | gt % fag wfes
sarg won WfEw f& faw 99
F fan 7 $L aa 1§ Ia9 AW A
gfas serEa g & faEer g
g1ty 4 & A7 ITEr AP oA A
STRFTT | TATR
THE MINISTER OF FOOD, AGRI-

CULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (SHRI C.
SUBRAMANIAM): Madam Deputy
Chairman, certain points were raised by
the hon. Members who spoke now. The
hon. Member from Madras raised the
question as to the point at which thi” cess
would be collected for cotton. I may say

that the point at which it has all along
been collected will be the point
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at which it will be collected and the old Act
has not been changed and we are not
introducing any new principle. As far as the
definition of "mill" is concerned, there also,
the definition will be the same as we have
been having all these years in the old Act. It
has worked all right all these years and 1 do
not think there will be any difficulty with
regard to the working of this measure.

The hon. Member who spoke last made
many points with regard to the abolition of the
commodity committees and with regard to the
functioning of research in our country and the
various developmental ac'ivities. I would like
to inform the House that this matte: of
agricultural research has been gone nto by so
many expert committees at various stages and
one unanimous recommendation which has
been made by all the committees is that all the
research activities should come under the
Indian Council of Agricultural Research. Till
now the practice has been for the Commodity
Committees to have the: research programmes.
Even though the ICAR came into the picture
for the purpose of offering financial assistance
for certain schemes, they had their own re-
search laboratories and they had their own
research workers so much so that in the
context of the availability of scientists it has
not been possible for the various commodities
to engage top men for the purpose of carrying
on research with reference to those various
commodities. They had to be satisfied with
third rate men even though in some cases it
might have been possible for them to engage a
few who were really of good quality.
Therefore research work carried on by these
Commodity Committees did not make any
impact with regard to the development of these
commodities. For example, if you take
coconuts, for the last so many years the
coconut trees have been affected with various
diseases. In spite of the research work having
been carried on for years it has not been
possible to identify this disease, ihis pest, and
take remedial measures. That was mainly
because research was not being made in full
and sufficient number of qualified men were
not put on the job and it was not possible for
them first
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of all financially to employ people and also
physically get the number of men required for
the purpose. That is why the recommendation
has been made mainly on this basis that it is
necessary to bring all the resources,
particularly the human resources, available
under one category and put them on the vari-
ous jobs to make an effective contribution in.
the research field.

1pP.M.

Another factor which is brought out in all
these reports is this. It is all right in the initial
stages to have research work based on
individual commodities. After a certain stage
the research work cannot be confined to one
commodity alone. As a matter of fact
whenever research work is taken up certain
facts are thrown up; they may not be relevant
for the particular commodity but they may be
relevant for some other commodity but in the
present context they are lost because the whole
thing is one-commodity-oriented. That is why
research has to be more comprehensive
particularly in the present context so that when
any research is done whatever facts are thrown
up, they would be used in the relevant field
whereas all along they were being wasted
since research was purely commodity-
oriented. Therefore the recommendation was
made that all this commodity research should
be brought under the I.C.A.R. and they should
be able to put on these various problems
sufficiently qualified men in sufficient
numbers to see that results are achieved. It is
on that basis that the I.C.A.R. has been
reorganised and that matter has already been
placed before Parliament. Now the approach is
to have, what is called, a coordinated research
programme with reference to the va-"ous
commodities. Wherever work is carried on
with reference to a particular commodity that
is sent to a central coordinator so much so that
all the facts thrown up and whatever has been
discovered in the various research laboratories
would be coordinated and on that basis further
work would be programmed. And I can assure
the House that hecause of this coordinated
research programme it had been possible to
achieve
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[Shri C. Subramaniam]

variours results with regard to hybrod seeds
which have been evolved and with regard to
ihe various pests and disease of wheat, rice,
etc. Therefore 1 have, no doubt in my mind,
having looked into the working of the
I.LC.ARR. and the work of the research
programme, that the new arrangement is going
to pay dividends. That is one aspect of it.

Secondly, these Commodity Committees
were concerned with developmental activities
also but unfortunately these developmental
activities were not carried on by these
Commodity Committees. They were confining
themselves mainly to the research programmes
and the developmental activities had been
taken over by the State Governments. So there
have been no coordinated activities with regard
to development. Therefore the developmental
activity has now been taken over by the
Agriculture Department at the Centre so that
we may be able to coordinate the activities
which are being carried on at various levels.
That is how we came to the conclusion that the
autonomous Commodity Committees had no
longer any function to discharge and therefore
they have to be abolished. It is on that basis
that we sought the permission of Parliament
and abolished these Committees and in their
place advisory Development Councils have
been formed. It is not as if the composition has
been altered. As a matter of fact, it is the
members of the Commodity Committees who
have been constituted into these Development
Councils but they have only an advisory role
and whatever advice they give. I am sure, will
be taken note of for the purpose of research
work and also for developmental activities.
Now under the various Commodity Ac's we
collect a cess for the purpose of utilising it for
the research programmes and developmental
activities and it is not as if we are going to use
only what we are going fo collect. Whereas the
collection amounts to one crore and odd, we
are spending nearly Rs. 4 crores. Actually we
collect Rs. 1.3 crores. It is not as if this will be
adequate for our activities; as we go along this
sum of Rs. 4 crores is bound to increase, to
five crores.
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ten crores and so on. Quite a number of
research activities will have to be undertaken;
in the same way a number of developmental
activities will also have to be taken up at
various levels. And this is only a portion of it.
Therefore I would respectfully submit that we
ire

needing in the right direction with regard
to organisation of research; we arc proceeding
in the right direction with regard to organising
the various developmental activities and 1 can
assure the House that we are going to see, if |
may

so, very significant results, partici. larly
in the field of research especially with the fine
material of young scientists we have engaged
in these various research programmes. It is on
the basis of this new research programme, it is
on. the basis of our development programme,
that we can have, what we call, a new
agriculture based on science and technology
and therefore this has got to be the basis for
the development of our agriculture and I hope
the House would agree to the passing of this
Bill. We will see, as has been pointed out by
hon. Members, that this amount is utilised in a
purposeful way which will lead to very many
beneficial activities under the research
programme and under the development
programme and I hope the House will give its
unanimous concurrence to this Bill.

THE DEPUTY CHAIRMAN: The
question is :

"The the Bill to provide for the
imposition of cess on certain produce for
the improvement and development of the
methods of cultivation and marketing of
such produce and for matters connected
therewith, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clauses 2 to 22 the First Schedule and the
Second Schedule were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.
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"SHRI C. SUBRAMANIAM: Madam, I
move :

'Thai the Bill be relumed."
The question was proposed.

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh) : I just want to know
from the hon. Minister whether they will
have any control over the prices of coconut
and oil seeds. The price of oil has risen
and it is in no proportion lo what it used to
be. It has risen v< ry very high. They are
trying to do something for the business
people with regard to marketing etc. They
have also to take the difficulties of the
consumers into consideration. I do not
know whether the Minister knows the
prices of these things now. It used to be
Rs. 40 for one tin of gingelly oil and it is
now Rs. 80. There is no proportion at all.
One coconut costs one rupee. The coconut
oil is also very costly. Even if the coconut
trees have some disease, the fibre is used
for making coir and they are not put to a
very great loss. Whereas the price of rice
is fixed, the price of tJjese things is not
fixed. So I want to know from the Minister

THE DEPUTY CHAIRMAN: The
Minister himself is a consumer and so he
should know.

SHRIMATI C. AMMANNA RAJA .1
do not know. He may not be a consumer
of my type and so he may not feel the
difficulties. I would like to know from
him whether anything will be done in this
respect.

SHRI C. SUBRAMANIAM: Madom,
this is a very relevant point, though not
relevant to the Bill as such. Ultimately
even the price depends upon increased
production. Whenever there is a decrease
in production, a fall in production, to that
extent the price also increases. Un-
fortunately there is scarcity with re to oil
because during 1965-66 the production of
oil seeds went down considerably, to the
extent of nearly 25 per cent, and that is
being reflected in the demand and supply
position. That is why the prices have gone
up. I am fully aware, of the position.

We are
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trying to take various measures for this
purpose. In this case you cannot have an
immediate increase in production because
you have to wait for the next season for
the production of oil seeds. We are
intending to import edible oil from
various sources for the purpose of
controlling the price and I hope it will
have a softening effect on the prices.

DR. SHRIMATI PHULRENU
GUHA (West Bengal) : I would like to
know . . . ' THE DEPUTY
CHAIRMAN: The ; Minister has

replied. Technically you cannot stand
up after the Minister has given his reply.
But you can ask for a clarification.

DR. SHRIMATI PHULRENU GUHA:
Yes, a clarification. My point is this. The
Minister has given us a very good picture
of research and all these things, but we
know that it takes a long time for the
result to go to the field, to go to the real
people, who would utilise the result of the
research. So, I would like to know what
procedure they are going to adopt so that
the results of research are utilised by the
people and our production can be
increased thereby.

SHRI C. SUBRAMANIAM: This can
be done only by effective extension work
and I am sure the hon. Member is aware
that now we are trying to bring about co-
ordination between research, education
and extension. It is only by effective
extension work we will be able to pass on
the results obtained in the laboratories to
the field. As a matter of fact, as soon as
anything is known in the laboratory, we
try to utilise i' in the field. Otherwise, all
the development work that has taken place
in the agricultural sector would not have
taken place, particularly during the last
eighteen months.

THE DEPUTY CHAIRMAN: The
question is :
"That the Bill be returned."

The motion was adopted.”
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THE DEPUTY CHAIRMAN: The | tions, are engaged in relief work. They

House stands adjourned till 2.30 P.M.

The House then adjourned
for lunch at twelve minutes past
one of the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. UHAROAVA) in
the Chair'.

THE ORISSALEGISLATIVE
ASSEMBLY (EXTENSION
OF DURATION) BILL, 1966

THE MINISTER OF LAW (SHRI G.
S. PATHAK) : Sir, 1 beg to move :

"That the Bill to provide for the
extension of the duration of the present
Legislative Assembly of the State of
Orissa, as passed by the Lok Sabha, be
taken into consideration."

Hon. Members of this House must have
noticed that the 20th August of this year
is the last date for the duration of the
Legislative Assembly of Orissa. Now, it
is considered advisable in  the
circums'ances that there should be
simultaneous elections to the Assembly
and to Parliament in February, 1967. If
there is election now to the Orissa
Assembly and election to Parliament later
in February, 1967, there will be
duplication of electoral work Parties who
stand as candidates in the elections will
have to incur expenditure on two
occasions and the Parties, as well as the
Governmnent, will have unnecessarily to
bear the expenditure.

SHRI LOKANATH MISRA (Orissa):
I should like to have a piece of informa-
tion at this stage. What was the election
expense when it was held separately and
what it was when it was held jointly ? I
would like to know it, in the course of
your speech, so that we can take it up.

SHRI G. S. PATHAK: There will be
duplication of work. Officers, who will
be concerned with conducting the elec-

will be taken away from the relief work
and will be employed in the election
work. The people themselves, who are
living in conditions brought about by the
draught, will also have to undergo the
trouble of voting twice. Therefore, for all
these reasons, there is very good
justification for the exercise of the power
conferred by Parliament under article 172,
clause (1), proviso. The Constitution has
given power to Parliament to extend the
duration of a Legislative Assembly by
one year. Now, this duration is sought to
be extended up to the 1st day of March,
1967, so that elections to the State
Assembly and the general elections may
synchronise. I hope that this Bill will
meet with unanimous support in this
House and will be passed, us it was
passed in, the Lok Sabha.

The question was propose .

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I, with your permission,
ask the hon. Law Minister whether the
Government here in Parliament and in the
Assembly consulted the Opposition
Par'ies in this matter ?

SHRI ATAL BIHARI VAJPAYEE
(Uttar Pradesh): No.

SHRI LOKANATH MISRA: 1 have to
put another question.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) You can start your
speech now.

SHRI LOKANATH MISRA: Mr.
Vice-Chairman, I had occasion today to
listen to one of the briefest speeches,
while sponsoring a Bill, by any of the
Ministers during my six vears in Rajya
Sabha.

SHRI AKBAR ALI KHAN: The
matter is very brief and the Law Minister
is very precise.

SHRI LOKANATH MISRA: The
explanation is evident. The only expla-
nation is that there is absolutely nothing
to justify it. The hon. Minister had
absolutely no argument to put forward



